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RAJYA SABHA
Monday, the " December, 2024 / 18 Agrahayana, 1946 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

BIRTHDAY GREETINGS

MR. CHAIRMAN: Hon. Members, | am pleased to extend warmest birthday
greetings to Shrimati Sonia Gandhi, a distinguished Member of this House, on her
birthday.

Shrimati Gandhi, who now represents Rajasthan in her first term in this august
House since April 2024, has served five consecutive terms in the Lok Sabha from 1999
to 2024. She served as the President of the Indian National Congress from 1998 to
2017 and again from 2019 to 2022 — the longest in the party's history. She happens
to be the Chairperson of the United Progressive Alliance from 2004 to 2023.

Shrimati Gandhi has made literary contributions by authoring books "Rajiv"
and "Rajiv's World", dedicated to the memory of her late husband, Shri Rajiv
Gandhi, who served as the Prime Minister of this country and later on the Leader of
the Opposition in the Lok Sabha. | personally cherish the meaningful bond | shared
with late Shri Rajiv Gandhi.

Shrimati Gandhi has been involved with preserving our national heritage which
is evident in her editorial work on "Freedom's Daughter" and "Two Alone, Two
Together'' — compilations of correspondence between India’s first Prime Minister
Pandit Nehru and Shrimati Indira Gandhi, who became Prime Minister later on. She
has a Diploma in Conservation of QOil Paintings from the National Museum, New Delhi,
reflecting her keen interest in art, music, and handicrafts.

Presently, Shrimati Gandhi's son, Shri Rahul Gandhi, serves as the Leader of
the Opposition in the Lok Sabha, and her daughter, Shrimati Priyanka Gandhi Vadra,
has been recently elected to the Lok Sabha.

On behalf of this House and personally, | extend heartfelt wishes to Shrimati
Sonia Gandhi ji for a long, healthy, and prosperous life ahead and extend greetings to
her family, friends, and admirers.
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[RAJYA SABHA]

PAPERS LAID ON THE TABLE
MR. CHAIRMAN: Now Papers to be laid on the Table.

Reports and Accounts (2022-23 and 2023-24) of NSC, New Delhi; NILERD, Delhi and
related papers

THE MINISTER OF STATE OF THE MINISTRY OF STATISTICS AND PROGRAMME
IMPLEMENTATION (RAO INDERJIT SINGH): Sir, | lay on the Table:—
l. A copy each (in English and Hindi) of the following papers: -
(a) Annual Report of the National Statistical Commission (NSC), New Delhi,
for the year 2022-23.
(b) Action Taken Report on the recommendations contained in the above
said Report.
(C) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. SeeNo. L. T. 990/18/24]

Il. A copy each (in English and Hindi) of the following papers: -
(a) Sixty-first Annual Report and Accounts of the National Institute of Labour
Economics Research and Development (NILERD), Delhi, for the year
2023-24, together with the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Institute.

(c) Progress Report of the above Institute for the year 2023-24.
[Placed in Library. See No. L. T. 991/18/24]

I. Reports and Accounts (2023-24) of HPCL, IOCL, BPCL and BPRL, Mumbai; ISPRL
and ONGC Videsh Limited, New Delhi and related papers

Il. Reports and Accounts (2023-24) of ITDC, New Delhi; PAHCL, UT of Puducherry;
PAHCL, Chandigarh; RABHCL, Patna; UAHCL, Puri; (KFHPL), New Delhi and
related papers

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND NATURAL

GAS (SHRI SURESH GOPI): Sir, | lay on the Table:—

l. A copy each (in English and Hindi) of the following papers, under sub-section (1)

(b) of Section 394 of the Companies Act, 2013: -
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(i)

(i)

(v)
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(2)

(b)
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Annual Report and Accounts of the Hindustan Petroleum Corporation
Limited (HPCL), Mumbai, Maharashtra, for the year 2023-24, together
with  the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L. T. 1036/18/24]

Annual Report and Accounts of the Indian Oil Corporation Limited
(IOCL), Mumbai, Maharashtra, for the year 2023-24, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L. T. 1035/18/24]

Annual Report and Accounts of the Bharat Petroleum Corporation
Limited (BPCL), Mumbai, Maharashtra, for the year 2023-24, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L. T. 1037/18/24]

Annual Report and Accounts of the Indian Strategic Petroleum Reserves
Limited (ISPRL), New Delhi, for the year 2023-24, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L. T. 1315/18/24]

Annual Report and Accounts of the Bharat PetroResources Limited
(BPRL), Mumbai, Maharashtra, for the year 2023-24, together with  the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Statement by Government accepting the above Report.
[Placed in Library. See No. L. T. 1044/18/24]

Annual Report and Accounts of the ONGC Videsh Limited (OVL), New
Delhi, for the year 2023-24, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of
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[RAJYA SABHA]

India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L. T. 1038/18/24]

Il. A copy each (in English and Hindi) of the following papers, under sub-section (1)

(b) of Section 394 of the Companies Act, 2013: -

(i) (a) Fifty-ninth Annual Report and Accounts of the India Tourism
Development Corporation Limited (ITDC), New Delhi, for the year 2023~
24, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L. T. 1162/18/24]

(i)  (a) Thirty-eighth Annual Report and Accounts of the Pondicherry Ashok
Hotel Corporation Limited (PAHCL), UT of Puducherry, for the year
2023-24, together with  the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L. T. 1161/18/24]

(i) (a) Twenty-sixth Annual Report and Accounts of the Punjab Ashok Hotel
Company Limited (PAHCL), Chandigarh, Punjab, for the year 2023-24,
together with  the Auditor's Report on the Accounts and the comments
of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L. T. 1163/18/24]

(iv) (a) Forty-first Annual Report and Accounts of the Ranchi Ashok Bihar
Hotel Corporation Limited (RABHCL), Patna, Bihar, for the year 2023-
24, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 1160/18/24]

(v) (a) Forty-first Annual Report and Accounts of the Utkal Ashok Hotel
Corporation Limited (UAHCL), Puri, Odisha, for the year 2023-24,
together with the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.
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(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 1159/18/24]

(vi) (a) Twenty-third Annual Report and Accounts of the Kumarakruppa Frontier
Hotels Private Limited (KFHPL), New Delhi, for the year 2023-24,
together with  the Auditor's Report on the Accounts and the comments
of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L. T. 1158/18/24]

Statements showing action taken by the Government on the various assurances,
promises and undertakings given during the Session

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (DR. L.
MURUGAN): Sir, | lay on the Table, a copy each (in English and Hindi) of the
following Statements showing action taken by the Government on the various
assurances, promises and undertakings given during the Session shown against

each: -

1. Statement No. XXXVIII Two Hundred Twentieth, 2010

[Placed in Library. SeeNo. L. T. 1629/18/24]
2. Statement No. XXXV Two Hundred Twenty Third, 2011

[Placed in Library. SeeNo. L. T. 1630/18/24]
3. Statement No. XXX Two Hundred Twenty Fourth, 2011

[Placed in Library. See No. L. T. 1631/18/24]
4. Statement No. XXX Two Hundred Twenty Seventh, 2012

[Placed in Library. See No. L. T. 1632/18/24]
5. Statement No . XXXIII Two Hundred Twenty Eighth, 2013

[Placed in Library. SeeNo. L. T. 1633/18/24]
6. Statement No . XXVIII Two Hundred Thirty Eighth, 2016

[Placed in Library. See No. L. T. 1634/18/24]
7. Statement No .XIV Two Hundred Thirty Ninth, 2016

[Placed in Library. SeeNo. L. T. 1635/18/24]
8. Statement No.XXI| Two Hundred Fortieth, 2016

[Placed in Library. See No. L. T. 1636/18/24]
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1.

12.

13.

4.

15.

16.

17.

18.

19.

20.

21.

Statement No . XXl

Statement No . XXl

Statement No.XX

Statement No . XXl

Statement No .XVII

Statement No . XVIII

Statement No . XVIII

Statement No .XIV

Statement No . XVII

Statement No.XV

Statement No. VI

Statement No.XIlI

Statement No. VI

[RAJYA SABHA]

Two Hundred Forty first, 2016
[Placed in Library. See No. L.

Two Hundred Forty Second, 2017
[Plaoed in Library. See No. L.

Two Hundred Forty Fifth, 2018
[Plaoed in Library. See No. L.

Two Hundred Forty Sixth, 2018
[Placed in Library. See No. L.

Two Hundred Forty Ninth, 2019
[Placed in Library. See No. L.

Two Hundred Fiftieth, 2019
[Placed in Library. See No. L.

Two Hundred Fifty First, 2020
[Placed in Library. See No. L.

Two Hundred Fifty Second, 2020
[Plaoed in Library. See No. L.

Two Hundred Fifty Third, 2021
[Placed in Library. See No. L.

Two Hundred Fifty Fourth, 2021
[Placed in Library. See No. L.

Two Hundred Fifty Fifth, 2021
[Placed in Library. See No. L.

Two Hundred Fifty Sixth, 2022
[Placed in Library. See No. L.

Two Hundred Fifty Seventh, 2022
[Placed in Library. See No. L.

T

. 1637/18/24]

. 1638/18/24]

. 1639/18/24]

. 1640/18/24]

. 1641/18/24]

. 1642/18/24]

. 1643/18/24]

. 1644/18/24]

. 1645/18/24]

. 1646/18/24]

. 1647/18/24]

. 1648/18/24]

. 1649/18/24]
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22. Statement No.\VII Two Hundred Fifty Eighth, 2022
[Placed in Library. SeeNo. L. T. 1650/18/24]

23.  Statement No.VIl Two Hundred Fifty Ninth, 2023
[Placed in Library. SeeNo. L. T. 1651/18/24]

24. Statement No.V Two Hundred Sixtieth, 2023
[Placed in Library. SeeNo. L. T. 1652/18/24]

25. Statement No.lV Two Hundred Sixty Second, 2023
[Placed in Library. SeeNo. L. T. 1653/18/24]

26.  Statement No.lll Two Hundred Sixty Third, 2024
[Placed in Library. See No. L. T. 1654/18/24]

27. Statement No.l Two Hundred Sixty Fifth, 2024
[Placed in Library. SeeNo. L. T. 1655/18/24]

Reports and Accounts (2023-24) of BEL, Bengaluru; NIMAS, Dirang, Arunachal
Pradesh; HMI, Darjeeling and related papers

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI SANJAY SETH):
Sir, | lay on the Table:—
I. (A) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013: -
(a) Annual Report and Accounts of the Bharat Electronics Limited (BEL),
Bengaluru, Karnataka, for the year 2023-24, together with the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L. T. 789/18/24]

(B) A copy each (in English and Hindi) of the following papers: -
(i) (a) Annual Report and Accounts of the National Institute of Mountaineering &

Adventure Sports (NII\/IAS), Dirang, Arunachal Pradesh, for the year 2023~
24, together with the Auditor's Report on the Accounts.
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[RAJYA SABHA]

(b) Review by Government on the working of the above Institute.
[Placed in Library. See No. L. T. 1137/18/24]

(i) (a) Annual Report and Accounts of the Himalayan Mountaineering Institute
(HMI), Darjeeling, West Bengal, for the year 2023-24, together with the
Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L. T. 1138/18/24]

I. Notification of the Ministry of Housing and Urban Affairs

Il. Reports and accounts (2023-24) of various Corporations, Companies
Commission and Organisation and related papers

lll. MoU between Gol and HUDCO, New Delhi for the year 2024-25

3 3R vret B HATer # oy w3l (3t A wR): Aeiey, # frefaRad u=

HHT YTel UR TGl §:-

I. A copy (in English and Hindi) of the Ministry of Housing and Urban Affairs
Notification No. G.S.R. 609(E)., dated the 8" October, 2024, notifying the pre-
determined rates of premium chargeable for different uses/locations for the year

2022-23, as mentioned therein, framed under Rule 2 (l) of the Delhi Development

Authority (Disposal of Developed Nazul Land) Rules, 1981.
[Placed in Library. See No. L. T. 1094/18/24]

Il. (A) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:-

(i) (&) Annual Report and Accounts of the Maharashtra Metro Rail Corporation
Limited, Nagpur, Maharashtra for the year 2023-24, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L. T. 1103/18/24]

(i) (@) Sixty-fourth Annual Report and Account of the NBCC (INDIA) LTD., New
Delhi, for the year 2023-24, together with the Auditor’s Report on the
Accounts and comments of the Comptroller and Auditor General of India
thereon.
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[ 09 December, 2024 ] 9

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 1096/18/24]

(i)(a)  Forty-first Annual Report and Accounts of the HSCC (India) Limited,
NOIDA, Uttar Pradesh, [A subsidiary of NBCC (India) Limited], for the
year 2023-24, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L. T. 1656/18/24]

(iv)(a) Sixtieth Annual Report and Accounts of the Hindustan Steelworks
Construction Limited (HSCL), Kolkata, West Bengal, for the year 2023-
24, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L. T. 1097/18/24]

(v) (a) Eighteenth Annual Report and Accounts of the Bangalore Metro Rail
Corporation Limited (BMRCL), Bengaluru, Karnataka, for the year 2023-
24, together with the Auditor's Report on the Accounts and the comments
of the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. See No. L. T. 1099/18/24]

(vi)(a)  Annual Report and Accounts of the National Capital Region Transport
Corporation Limited, (NCRTC), New Delhi, for the year 2023-24, together
with the Auditor's Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

(b)  Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L. T. 763/18/24]

(viy(a) Annual Report and Accounts of the Delhi Metro Rail Corporation Limited
(DMRC), New Delhi, for the year 2023-24, together with  the Auditor's
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b) Review by Government on the working of the above Corporation.
[Placed in Library. SeeNo. L. T. 1102/18/24]
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(vii)(a) Annual Report and Accounts of the Noida Metro Rail Corporation Limited
(NMRC), Noida, Uttar Pradesh, for the year 2023-24, together with the
Auditor's Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. SeeNo. L. T. 1101/18/24]

(ix)(a) Annual Report and Accounts of the Uttar Pradesh Metro Rail Corporation
Limited (UPI\/IRCL), Lucknow, Uttar Pradesh for the year 2023-24,
together with  the Auditor's Report on the Accounts and the comments of
the Comptroller and Auditor General of India thereon.

(b) Review by Government on the working of the above Company.
[Placed in Library. See No. L. T. 1100/18/24]

(B) A copy each (in English and Hindi) of the following papers, under Section 19 and
sub-section (4) of Section 20 of the Delhi Urban Art Commission Act, 1973 -
(a)  Annual Report of the Delhi Urban Art Commission (DUAC), New Delhi, for
the year 2023-24.
(b)  Annual Accounts of the Delhi Urban Art Commission (DUAC), New Delhi,
for the year 2023-24, and the Audit Report thereon.

(c) Review by Government on the working of the above Commission.
[Placed in Library. See No. L. T. 1104/18/24]

(C) A copy each (in English and Hindi) of the following papers: -

(a) Thirty-fourth Annual Report and Accounts of the Central Government
Employees Welfare Housing Organisation (CGEWHO), New Delhi, for the
year 2023-24, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Organization.
[Placed in Library. See No. L. T. 1105/18/24]

lll. A copy (in English and Hindi) of the Memorandum of Understanding between
the Government of India (Ministry of Housing and Urban Affairs) and the
Housing and Urban Development Corporation Limited (HUDCO), New Delhi for

the year 2024-25.
[Placed in Library. See No. L. T. 1106/18/24]
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Reports and accounts (2022-23) of Pawan Hans Limited, Noida, Uttar Pradesh;
Rohini Heliport Limited, New Delhi and related papers

AR A W3 | o w3 (3 JREAER Aigie): qeled, § fafad o= o
HHT YT el UR Gl §:-
I. (1) A copy each (in English and Hindi) of the following papers, under sub-section
(1) (b) of Section 394 of the Companies Act, 2013 -
(iY(a) Annual Report and Accounts of the Pawan Hans Limited, Noida, Uttar
Pradesh, for the year 2022-23, together with the Auditor's Report on the
Accounts and the comments of the Comptroller and Auditor General of

India thereon.

(b) Statement by Government accepting the above Report.
[Placed in Library. SeeNo. L. T. 1657/18/24]

(i(a) Annual Report and Accounts of the Rohini Heliport Limited, New Delhi, for
the year 2022-23, together with the Auditor's Report on the Accounts and
the comments of the Comptroller and Auditor General of India thereon.

(b) Statement by Government accepting the above Report.
(2) Statement (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) above.
[Placed in Library. See No. L. T. 1108/18/24]

Reports and Accounts (2023-24) of NLCIL, NTPL, NLC India Green Energy Limited, N

LC India Renewables Limited, Chennai, Neyveli Uttar Pradesh Power Ltd., Lucknow,
and Coal India Limited (CIL), Kolkata and related papers

DRI HATAT H I F341 (S |elen A5 go): Asied, H Hu=l A=, 2013
gRT 394 BT IU-IRT (1) (F) & A Fr=afaRad =i &f Tw-gad ufa (30t a2
fa=<fl ) AW Uod R 3@ -

(i) (a) Sixty-eighth Annual Report and Accounts of the NLC India
Limited (NLCIL), Chennai, Tamil Nadu, for the year 2023-24,
together with the Auditor’'s Report on the Accounts and the
comments of the Comptroller and Auditor General of India

thereon.
[Placed in Library. SeeNo. L. T. 1015 /18/24]

(b) Twelfth Annual Report and Accounts of the Neyveli Uttar Pradesh
Power Ltd., Lucknow, Uttar Pradesh a subsidiary company of the
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(i)

(d)

(e)

®

(b)

[RAJYA SABHA]

NLC India Limited, for the year 2023-24, together with the
Auditor’s Report on the Accounts and the comments of the

Comptroller and Auditor General of India thereon.
[Placed in Library. SeeNo. L. T. 1658/18/24]

Eighteenth Annual Report and Accounts of the NLC Tamil Nadu
Power Limited (NTPL), Chennai, Tamil Nadu, a subsidiary
company of the NLC India Limited, for the year 2023-24, together
with the Auditor’s Report on the Accounts and the comments of

the Comptroller and Auditor General of India thereon.
[Placed in Library. See No. L. T. 1659/18/24]

First Annual Report and Accounts of the NLC India Green Energy
Limited, Chennai, Tamil Nadu, a subsidiary company of the NLC
India Limited, for the year 2023-24, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller

and Auditor General of India thereon.
[Placed in Library. SeeNo. L. T. 1660/18/24]

First Annual Report and Accounts of the NLC India Renewables
Limited, Chennai, Tamil Nadu, a subsidiary company of the NLC
India Limited, for the year 2023-24, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller
and Auditor General of India thereon.

Review by Government on the working of the above Company

and its subsidiaries.
[Placed in Library. See No. L. T. 1661/18/24]

Annual Report and Accounts of the Coal India Limited (CIL),
Kolkata, [Volume-l and Volume-ll (Part 1, 2, 3 and 4)], along
with its subsidiary companies, for the year 2023-24, together with
the Auditor’s Report on the Accounts and the comments of the
Comptroller and Auditor General of India thereon.

Review by Government on the working of the above Company.
[Placed in Library. See No. L. T. 1018/18/24]
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STATEMENT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON RURAL DEVELOPMENT AND PANCHAYATI RAJ

SHRI SANT BALBIR SINGH (Punjab): * Sir, | lay on the Table, a copy (in English and
Hindi) of the Statement on Thirty-Sixth Report (Seventeenth Lok Sabha) of the
Department-related Parliamentary Standing Committee on Rural Development and
Panchayati Raj on Action Taken by the Government on recommendations contained
in Thirty-second Report (Seventeenth Lok Sabha) on “Pradhan Mantri Gram Sadak
Yojana - (PMGSY)” (2022-23) pertaining to the Ministry of Rural Development
(Department of Rural Development).

STATEMENTS OF THE COMMITTEE ON THE WELFARE OF SCHEDULED
CASTES AND SCHEDULED TRIBES

St AT ISt (W gQw):  weled, H gygfud STl e TR
SISl & dHearo Hagl |HfT (2024-25) & FfarRad fGavol &1 yab-yad ufa
(3TIroft o el &) # T yeel uR Rl -

(i)  Final action taken statement of the Government on the recommendations
contained in chapter | of the Twenty-eighth Report (Seventeenth Lok Sabha) of the
Committee on “Reservation for Scheduled Castes and Scheduled Tribes in Public
Sector Oil Companies and Status of allotment of Petrol and Gas agencies (CNG,
PNG, LPG etc) and other related Agenoies/ Units to Schedule Castes and Scheduled
Tribes”; and

(i)  Final action taken statement of the Government on the recommendations
contained in chapter | of the Twenty-ninth Report (Seventeenth Lok Sabha) of the
Committee on Review of Functioning of National Scheduled Castes Finance &
Development Corporation (NSFDC).”

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: Hon. Members, as we gather in this august House today, from the
Chair, | seek to reflect upon a historic milestone in our country’s journey towards
democracy.

& English Translation of the original speech delivered in Punjabi.
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The first sitting of the Constituent Assembly of India was held on this very day,
the 9" of December in the year 1946, after its constitution on the 6 December, 1946.
This moment mark the beginning of the profound task of crafting the Constitution of
India, a document that stands as a corner-stone of our Democratic Republic.

The first meeting of the Constituent Assembly was chaired by Dr.
Sachchidananda Sinha who was then the oldest Member and also the oldest
parliamentarian in India having served as Member of the Imperial Legislative Council
from the year 1910 and also in the Central Legislative Assembly from 1921.

The Constituent Assembly received three messages of felicitations from
America, China and Australia which were read out by the Chairman then.

Under the leadership of stalwarts, such as Dr. Rajendra Prasad, Dr. B.R.
Ambedkar, Pandit Jawaharlal Nehru and Sardar Vallabhbhai Patel, the Assembly
undertook the monumental task of debating and drafting provisions that would guide
the destiny of an independent India. They did so with unwavering commitment, often
transcending personal and ideological differences in the spirit of nation-building.

This House, the Rajya Sabha, derives its strength and purpose from the very
principles enshrined in the Indian Constitution. It is our duty and constitutional
ordainment, as Members of Parliament, to uphold and protect these principles,
ensuring that the aspirations of those who came before us continue to resonate in the
policies and practices of today.

Let us take inspiration from the vision and dedication that the Members of the
Constituent Assembly exemplified. Their debates remind us of the value of
constructive dialogue, mutual respect and harmony in the House, which are essential
for the functioning of parliamentary democracy.

Hon. Members, as we recall the import and significance of this momentous
and seminal situation in our history, let us also renew our pledge and commitment to
serve the people of India with integrity and diligence, ever mindful of the sacrifices that
made our democratic journey possible.

It is an occasion for us to commit and resolve that our actions will be
exemplified keeping in view the Preamble of the Indian Constitution, and our dialogue
and discourse will be attended with respect for one another in a spirit of deep
understanding. | am sure the hon. Members will display very high standards in
parliamentary proceedings and functioning so as to be a role model for legislatures all
over the country.
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REGARDING NOTICES UNDER RULE 267

MR. CHAIRMAN: Hon. Members, | have received 11 notices under Rule 267.
...(Interruptions)...

S1. FeHiHT IOTIRY (ITR U< : U S, Tt 267 H 31T #-7 W) U e gl

i TR : AIAR, § A4 BT U@ BT g1 ST eI qrorudl Sit, g i fe@w
&1 H Gl 1 UG BT §1 31T I8 YB3 Usl 8l Tl H Ug & d15 ...(FaeM)...

it IR WY (FACH): AR, J A9 S IR 2

oY FUTfr: T 31 follow BRI B2

oY SR IWI: WY, IRPR Bl kB I Wl 267 AT 8, TJg d4T 3oig RART 2
RPN e dredl © fh...

MR. CHAIRMAN: Nothing is going on record. ...(Interruptions)... Hon. Members, |
have received 11 notices under Rule 267. ...(Interruptions)...

'\j%ﬁ Hfadr dieR (" W) IR, 3R ®Is important fI9T B8R, 7 9 3M9d
3TRIE AT R &1 Ahd &l 3R Q9T Bl GR&T ¥ Heled blg (99 & ...(&ae™)... 1 4§
3ITUY 3MTUE BRI § [ ...(ALT).... IR AR <2 D1 GRET BT [I9 B, AT SR 54
1 1 S H T MY ..(GHH). .

MR. CHAIRMAN: Nothing will go on record. ...(/nz‘errupz‘/ons)... Hon. Members, let
me indicate the subject. ...(Interruptions).. Members have demanded discussion;
there is notice for discussion over the situation arising in respect of farmers by Shri
Ramiji Lal Suman; Shri Sandosh Kumar P and Shrimati Jebi Mather Hisham have
demanded discussion over law and order situation in Manipur; the notice of Shri Imran
Pratapgarhi has demanded discussion over concern on recent incident of ill-treatment
meted out to children of minority community in Ratlam, Madhya Pradesh.

The notices of Dr. Sudhanshu Trivedi, Dr. Laxmikant Bajpayee, Shri G.K.
Vasan and SushriKavita Patidar and Shri Sanjay Kumar Jha ...(Interruptions)...

it SR TH91: GBIy, UNGR Bl 3R H 267 AIfeT 82 ...(FaLT)..
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MR. CHAIRMAN?: ... have demanded discussion over rising threats to national
security due to alleged nexus between a political party and some organizations
working against India. ...(Interruptions )... Hon. Members, keeping in view my detailed
rulings to which | have adverted on several occasions, | do not find it appropriate to
upset the listed Business of the day and, therefore, | have not been able to persuade
myself even after thoughtful consideration and bestowing earnest attention to accede
to the notices. ...(Interruptions ... Before that, | wish to give ...(Interruptions)... Hon.
Members, a point of order has been raised. ..(Interruptions).. One minute.
..(Interruptions )...

it wfaat IidleR: wEicy, H <9 &1 GRef & IR H i1 arsdl gl .. (FaE)...

RULING BY THE CHAIR

MR. CHAIRMAN: Hon. Members, a point of order collaterally has been raised that
Rule 267 of our Rules is invocable not by the Treasury Benches. This is a matter on
which | seek to give my ruling. If you go through Rule 267, the Rule is very explicit.
The Rule bestows a Member of this House to give notice and does not make any
distinction whatsoever between a Member on account of she or he belonging to a
political party and, therefore, | have not declined notices on the premise that they
come from the Treasury Benches, nor have | ever declined notice on the premise that
they come from the Opposition Benches. There can be conceivable situations when
a Member belonging to the Treasury Benches — these are the combinations which
are there — can also feel it expedient to invite the attention of the Chair that the
Business of the House should not be taken up and precedence be given to the
subject matter of Rule 267. As a matter of fact, let me remind hon. Members, and |
have put it in one of my rulings also, that there have been occasions when all sections
of the House have felt it expedient to suspend working of the House as regards the
normal Business and take up an issue of great import. Therefore, declining of notices
is on account of procedural failures and not enough to invoke my discretion. Thank
you. ...(Interruptions).. Nothing will go on record. ...(Interruptions ).. Matters raised
with permission, Dr. Laxmikant Bajpayee. .. ( /nterrupt/ons)...
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REGARDING NOTICES UNDER RULE 267- Contd.

S1. A&HIHT O : WIS, I§ g DI JGRef A o1 gofl [awy B .(aem™)...
U =dl & STdb 1 e &l ...(TILT)...

MR. CHAIRMAN: One minute. ...(Interruptions).. Yes, what do you have to say?
...(/m‘erru,oz‘/ons)... Let me give precedence to .. (/m‘errupz‘/ons)... Nothing will go on
record. ...(Interruptions)...

ot <ioTa R ([T RToreri &, freem): ¥R, I8 bt 9 W B RBI R 2 . (aeM)...

sft wfaar acieR: IR A8I9Y, H MU €911 H 980 Aecdqul AWy o1 arsd!
2l ...(aHM)... T I 3R fqarTsE I Hifsar & RUIC & I8 ddhd e g &
HIE & B IR & F4Y STl AR IR I I gY AN & Al .(FILH)...
I8 BHRI IR Uhdl o [Ty ag ol &1 favg &, SHfery § 3usy 1RIe el §
fh 9 267 & T8d S & T BIAT DI WA B U 59 Fdg1eidl v o
Il B! AR ..(HFT)..

MR. CHAIRMAN: | have declined that. ..(Interruptions).. | have declined that.
..(Interruptions )... Please take your seats. ..(Interruptions).. | appeal to the leaders
...(Interruptions)... | appeal to floor leaders to permit me to run the House and take
up the listed Agenda. ...(Interruptions)...

SHRI PRAMOD TIWARI (Rajasthan): Sir, | have a point of order. ...(Interruptions )...

MR. CHAIRMAN: Okay, one minute. ...(Interruptions .. Noj; there is a point of order.
..(Interruptions )... | have to take the point of order, hon. Members. ...(Interruptions)...
And | will take it up only when the House is in order. ..(Interruptions)... Pramodyi, let
me have your point of order. ...(Interruptions)...

it yHTe foramrt: FuTafy Sit, 31 6 235 B ...(REYH)... 91, [T < I8 < I8 3
...(IET)...

it AU : T 921 | have Rule 235. ... (Interruptions)... Go ahead. JITIT BIv-AT
H8?

Contents Page t



18

[RAJYA SABHA]

it srte forarY: FHIafe Sff, 3R1 et 235 21 HEIGY, H % U8 &8 I8 § [d AR1 a9
<X X8 & o 3P AT B AS 8 X811 I8 T 81 A1 & fb SR TR 4
..(AYT)...

MR. CHAIRMAN: Hon. Member, what is the point of order? ...(Interruptions )... There
is no point of order. ... (/nterru,oﬁons)... | decline the point of order. ... (/m‘errupz‘/ons)...
No, nothing is going ... (Interruptions )... Tiruchiji, ... (Interruptions )..

SHRI PRAMOD TIWARI: Sir, | am reading Rule 235. ...(Interruptions )...

MR. CHAIRMAN: Now Mr. Tiruchi Siva. ...(Interruptions)...
it oty fig: A=, 921 ) J1U U 91d I Bl .. (aaET). .

S urafar: Mg 9t g 91 XRITT, SAfeht :edY &Y farsd) Rram qiel | .(=agm ) ...
Mr. Tiruchi Siva. ...(Interruptions)...

SHRI PRAMOD TIWARI: Sir, Rule 235. ... (Interruptions)..

MR. CHAIRMAN: Pramodyi, | have gone through Rule 235. | have understood, there is
no point of order involved. One thing is very clear, the House should be in order.
Everyone wants the House to be in order and let us proceed ... (Interruptions)..

it yeire oAy -

MR. CHAIRMAN: Nothing is going on record. ...(/nz‘erru,oz‘/ons)... No, Pramodji
..(Interruptions)... | recall hon. Members ...(Interruptions).. T e dfdql o=
rar \‘r‘ﬁ, Mg A} ﬁ%‘(’l ...(s™dYTH)... We started our current Session by entering into
the fourth quarter of a century of adoption of the Indian Constitution, and that entire
week, the House could not function. ...(/nz‘errupz‘/ons)... | pleaded with everyone.
Now, you are preaching scriptures. At that time, you did not have this Rules book
with you. ...(/nterrupt/ons)... No, we cannot have a convenient mode. We cannot
have a situation that “Yes, | will paralyze..” No one should paralyze the House.
..(Interruptions ). No, nothing is going on record. ..(Interruptions).. Come on,
Sanjayji. ...(Interruptions )... Nothing is going on record. ...(Interruptions)..

" Not recorded.
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st dora Rig: 9=IaR, o1us FHeT, 39 e & THET Al 9aH, JMEXUIT SITd WhTel
ST S 9 U URaTd @1 o SiRT 3ffaR 8iR ddwae 3ffaR o1t ®u 9 9o 91y,
T4 =T geT 3R fauer & IR ST 319! 91d | ..(FaE™)...

i FuTafer: I ST UhTeT AT SN, 319 379+ 91 XRIY| ..(FATH)...
it dorg g ax, § 3ol a1a a1 1 R 2

Y [HTafy: SO 37U AT wE S B

oY Wor R R, #{0 91d q_1 81 S SIS . (aeT)..

oY Tty ST i, 3T 91d BT TS 81 T B

2 dorg g R, WSl & 3 HEAqul 49y o gU €, 59 g9 39 UR Hedfd
STdTs b SIRY QiR 3R @9+ ffay § dis disruption I fham SITU, Y 39 weA
ERIEN

MR. CHAIRMAN: One minute. Good ! 30 g |AISIY fo 1 farail drer il 81,
AT ST 1T 37T 3T g Ve &, 98 379 Ygel I8 H Yl T ...(AGEM)... A fadl
W FIe ol 81 R fEdl IR 9 38R 9 9 o 97 SER ¥4I o, g3 YRl el 2 |

Now the Leader of the House. ..(Interruptions).. Naddaji , you have been called.

..(Interruptions )...

2 dorg Rig: Ui Sit, § g8 g1 =redl g & w1 8 WX H ¥e Dl disrupt
fha? R, 319 IATST ...(TALT)...

MR. CHAIRMAN: Hon. Members, Shri Sanjay Singh is not in a ‘category’ during this
Session. He never came into the Well, never had a placard and, therefore, you can

..(Interruptions)... A1 F<Tg St Mg g ff Aifgg {6 I diw &7 v oifaEl &
A 1 (FILH)...

it Hor g : AUl Sfl, g8+ Aifcd e & ... (aem). .
it quTafr: ST Sil, MY YA ...(FELH)... AT GERAT G| ... (TEH). .

T Hehs GY| H 3TTdh IR H B8 X1 §1 Hol b (o7 H Hoars H ATl ARSI e
HEIcqd AT, A J3I Aol B 1S 3775 b Ao 7 gaxTsg bl Y1 9o i 7|
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...(GLT)... 3T GRT GO ST 1 ....(FALM)... AT U8l A8 BT YR1 GUH <&@l
gl ...(AEM)... AT <A1 2 T Ugell Awis B4 Ll 11 ... (FaeT)...

[T & =T (S} ST ThTRT ) ATGRUNT AHII ST, H1 I 17 11 a7t et o, H
I R HIIH §1 89 ATed § o SIRY sifer w7t 81 o 91a & #9399 fo= wam o,
I 91 R F 317t f B1d § SR S Tat gt iyl # dorw o 9 udt wg fo
e <gfth &1 781 BIAT 2, dfch HTRAT BT Il 81 MU SN Y9 IO, I8 984 e
T foh Ugel AilE H S UG & IR § i 81 Al 1, F IR B89 H el
e 2l 3 aRIRIRY, aiReRT # oTuT 31T 1 g8eldl ]2 &, I8 Srad 781 8l Sl Feary
Bl 2, 98 e R REdl 8 3R BHel Wedl 81 &l 8, Al ¥edls I8 © [P
gfcRyue g1 =iy, uififed fS¥merd 8IFT @1iay, oifh ST $8 ATddh Ahdl
STRT 3fTaR &l TaT I 81 I8 B el a1 I1fevl It should always be on the

basis of reason. Thank you.

MR. CHAIRMAN: He is raising a point of order.

WA B 3 AT STeqRig S B A3t (7 fova RIS : =i 9, aoe @ik
S A1 ®leRT Sl &, 8IS B! IRAT 61 &9 H Q& §U, IH AGh] A &1 3HH Dls
faare o1 fawg 981 81 yae far) S = e 235 Il ...(Faem™)...

o} QUTII: Wl 235 G|

7t T RISTS: a1 11 w1 a@ie {61 &, IHDT I8l UR Bls Yoldd el ol 3T+
TTd od ddie fhar g1 Aoy g Sft, oMY df 8T ¢dd & HUR TGHN ...(HIIH)...
0 T 91 %8 & [ I8 ey fSRufeer & =rei1 w1feu? ...(auaem™)... 39 urct &
TS UGTH & Bhls STRRd T8l Bl ...(STIE). .

MR. CHAIRMAN: Nothing is going on record. ...(Interruptions )...

it fo¥a RISTS): Ut R HRAHT G <1 8 b AT ST & HUR FGDHR A
BT AT| ..(TALT)... B9 0l 8IS AT AT8d &, offch AT (U FIAGT &b AR

$S AR Flefd & 3R Jel THRT B B &l ...(FFEM)... TS AT S 8799 -1 1 I
I P! 5l oflS i1 S 8199 7 1 Wl dal 2, H S Fead ¢

oY dorg g =, 37 9 forar 21 ... Fae™).... =, Ueh dhe 13 Ht U] |T9T B qTe
b 872 ...(HILT)...
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MR. CHAIRMAN: Please take your seat. Now, hon. Leader of the Opposition.

faer & < (sht wfegmTol =) : FHTIRy, #9980 SR ST BT SSTHY 3T 7|
STq ot} 31T f§ 8IS ¥ Bl 91d glofl, AT X1 S99 AgAfT Tal off, saforv d9 IToft
IBTHR, JATYD] LATATBYUT BR DI DI B, olfch U JoT HibT el (Tl AT
31 511 1 gl fora, 1 I8 3f<s 8] o

S AU : AN IR STRIY o D 9T, 31T 7Y g7 BT .. (FILH). .

2} AfgrehTo] @R 1, &1, I8 3RIY &1 &1 ...(FE)...

it U 31 8% IR FHad & b § /1 BT WaR Rl g, ol 3w & 8199 &l

hHaR HIAT G| ...(TILT)...

21 Aol WX : WX, §H IT WISC AT Y VB & ...(AGHH)...

it HTafr: 3MTUh SN W IS WM 81 <l &1 ...(TALT).... 3MUD 2T A I A
TE IAT N ..(TFEM)...

21 AfeADIIA WA : U1 & Wi P U #4 81 IO ...(FIYH)... 1 B
SIS &1 B, § P dietl Tal, Rt 811 ST ...(FGET)...

it |QUTART: ATIER, HRT MUY STRIY & b 3119 Je UR AT A9 eI RIS i
PRAB?

i} AfeTRToA @A H e IR & T ¢
1t quTafer: AfTY, SATST BT DIST YRT 81 AT B, Tl 3d qe IR 3V

7Y AT WRAY: ATYHT LT S8R 371 AT 2, Al H e IR 37111 379 3T A TR
SR T, Al H SRR G UR 3T

it guTafa ; ;g Fiferul

31l AfeTeTold @WA: TR, THAR TSI I8 Sil, S FHT & 74l &, S8i- I8 Hel (& o9
3MTUeh! ATBY, T AT SRT 3MER Flefd & AR g D! T8 A1MSY, T A IHD!
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THRA &1 T &1 WS o1 I1RY, IT 1 3] AT T IT ST Wexd &b dgd 8l 8,
SABT el AT I1RY] G, 39 S W) 974 dield &, 9aR S ) 974 drefdl §, df
RIT BN 97 R fauer &1 g § 8" e srod) 8 3R SRR a8 91d TTofd ©, df &l fhx
A1 SRR 87 BT & ART 59 A9 W A & - H ST 3R M9 | A1%] =78d1 g —
fp BTS 8] I B, 3R I8 T B MU & ...(FIETH)...

MR. CHAIRMAN: Nothing will go on record. ... (Interruptions )... Now, Shri Tiruchi Siva.
it Hora g IR, MU H81 o1 13 319 q= allow Y| ...(TALH)...

MR. CHAIRMAN: Nothing is going on record now. Now, Shri Tiruchi Siva,
..(Interruptions )...

it AferepTol @<

MR. CHAIRMAN: Sir, you are again making a political speech. ...(Interruptions)... You
want to misuse the platform, | am telling you. ...(Interruptions )... | am very clear about
it. ... (Interruptions).. Hon. Members, | carefully heard the Leader of the House. Hon.
Leader of the House did not say what hon. LoP is saying. ..(Interruptions).. Hon.
Leader of the House has said that we must be uniform; we must take one stand,
whether suitable to us or not suitable to us regarding running of the House.
..(Interruptions )... You are saying something else. ..(Interruptions).. No, Sir.
..(Interruptions )... And every time you take a few seconds. ...(Interruptions)... Sir, this
House is privileged. ..(Interruptions).. Take your seat, please. ..(Interruptions)..
Nothing is going on record. ..(Interruptions).. This House is privileged.
(/m‘erru,oﬁons)... It has the president of the ruling party, it has the president of main
opposition party, and this is how we are heading! ... (/nterrupt/ons)... This is how we
are handling our matters! ... (Interruptions )... Hon. LoP must remember, Leader of the
House did not say what he is saying. ..(Interruptions).. He has to be attentive.
..(Interruptions )... Hon. Leader of the House said that we must be similar in dealing
with the situations. ...(Interruptions)... No, Sir. ...(Interruptions)... Shri Tiruchi Siva
wants to say something. Is it a point of order, or an observation?

SHRI TIRUCHI SIVA (Tamil Nadu): Yes, Sir, it is a point of order.

* Not recorded.
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MR. CHAIRMAN: | will be happy to deal with it.

SHRI TIRUCHI SIVA: Sir, this is on an entirely different issue. Sir, kindly lend me your
ears.

MR. CHAIRMAN: Then, | will take up the Business of the day.

SHRI TIRUCHI SIVA: Sir, it is a point of order. Kindly let me lend your ears.
..(Interruptions)... It is concerned to all Members, from this side and that side.

MR. CHAIRMAN: Under which rule?

SHRI TIRUCHI SIVA: You want the rule!

MR. CHAIRMAN: A point of order has to be raised under a rule.

SHRI TIRUCHI SIVA: Sir, it is under Rule 258. It says, “Any Member may at any point
of time submit a point of order for the decision of the Chairman, but in doing so, shall
confine himself to stating the point”. Sir, | am confining to my point.

MR. CHAIRMAN: One minute. You are a very senior Member. ...(Interruptions)..
Rule 258 does say that every Member has a right to raise a point of order.
..(Interruptions )... But, he has to raise a point of order with respect to another rule.
SHRI TIRUCHI SIVA: Sir, it is an issue. ... (Interruptions)..

MR. CHAIRMAN: Yes; but, under which rule? | know that every Member has a right
to raise a point of order under Rule 258. ...(/m‘errupz‘/ons)... But the Member has to
specify which rule has been infringed. ... (Interruptions )...

SHRI TIRUCHI SIVA: Let me make it clear, or, you enlighten me, Sir. “Any Member
may at any point of time submit a point of order for the decision of the Chairman, but
in doing so, shall confine himself to stating the point”.

MR. CHAIRMAN: Then, state the point.

SHRI TIRUCHI SIVA: | have a point, Sir. But, the rule is only this. Rule is this.
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MR. CHAIRMAN: Please state the point.

SHRI TIRUCHI SIVA: It is very serious, please. Sir, we appreciate that you take so
much of efforts to uphold the dignity and decorum of this House. But, our dignity is at
stake. Sir, we are reposing our confidence upon you. But we are very much agonized
to raise this. One of the Members of this House, my party colleague, Mr. Mohamed
Abdulla, when he went to the Central Hall, he was stopped there asking whether he is
an MP. Number two, this is not for the first time ... (Interruptions)... Please, Sir, lend
me your ears. Number two, the other day | forgot a paper of mine. My PS climbed
the steps and handed them over to me. Later, after | had come into the House, he
was called by the security and warned him that his ID card will be cancelled. Who
gave that order? These are all the things that we are experiencing. | have been here
for more than two decades. ...(Interruptions)...

MR. CHAIRMAN: | have taken note of it. ...(Interruptions)...
SHRI TIRUCHI SIVA: But, Sir, | had never experienced it earlier. ...(/m‘errupz‘/ons)...
MR. CHAIRMAN: | have taken note of it. ...(Interruptions)...

SHRI TIRUCHI SIVA: Kindly see to it, Sir. We need a decent treatment in the
Parliament premises. ... (Interruptions)...

S1. AR TISTUAT: G-, AR [T I ! GREAT &b He H AT| ...(FALT).... W Bl
GREAT F A1 AR ST F 18R W 8l 2 TSIF &b Fee H 7| ..(FAYM)... AR,
RIS &1 GRET & Wag H Sl 99T IST T 8, ...(FIYH)... TR <2 BT AT & qre
H WA Bl GRET ...(HFET)...

MATTERS RAISED WITH PERMISSION

MR. CHAIRMAN: | have taken up the listed Business. ...(/nterrupt/ons)... Dr.
Laxmikant Bajpayee to speak on ‘Demand to constitute a Special.
...(Interruptions )...
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Demand to constitute a Special Commission to protect the rights of patients and
doctors

S1. AGIBIT IOTIA ([TR UQ90): R, ol 267 & d8d 9 331 B & dad &
HIH I DI ST IF I8 A9 uga1 ared 8 {6 B ARl g al gRe |
IR Y45 B X8 &l ...(ILT)...

oY SR W9 WX, A RTHE IR 872 ...(HaeTH)...

S1. A& Forat: qrer, W17 4wy g, # IR iR fifdhcasn! & AfRHRI &I
RETT = IRV SRINT &1 WY1 & HIT R T &l ...(FALH)... A Je! Al el o
...(ALTH)... JATST BHAR TR {1 &1 H IR AR FAfhedd] & d1F 3§ HRIY Bl SR

HHOR ...(FILT)...

MR. CHAIRMAN: Shri Jairam Ramesh ...(Interruptions)... No; no.
...(Interruptions )... This is his House. ...(Interruptions )...

S1. A&t SToTadt: U IR AN SIS IUAR, AH Yo 3R T
SIM®RI & HR YIRSd BId 1 ...(agm)... TART 95y 21 g o6 I 31 gRer 9 Sl
v ST ATEY, AT A TET IS S 31X I DI YR & RIATH AR G2 B AT
& qIER U &1 V8 TSU A b RIATE =l BT 18!, ol T8l BNl .. (FFEH)... 3R 3R
g9 ...(Tag™)...

REGARDING NOTICES UNDER RULE 267- Contd.
SHRI JAIRAM RAMESH:  Sir, this is most unfair. ...(Interruptions)...

MR. CHAIRMAN: Shri Jairam Ramesh ...(Interruptions)... | have given floor to
Shri Jairam Ramesh. Nothing else is going on record. ...(/nterrupt/ons)... Jairam
Ramesh. ... (Interruptions)...

SHRI JAIRAM BRAMESH: Sir, this is most unfair. You have rejected all the notices. You
want the Business of the House. He is raising an issue which you have rejected. And,
it is very clear that this is all part of a game plan to raise this issue and have the House
adjourned. ... (Interruptions)...
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MR. CHAIRMAN: Yes, Mr. Vasan. ... (Interruptions)...

SHRI G.K. VASAN (Tamil Nadu): Sir, Rule 258 ... (Interruptions)... For forty minutes,
we have not been able to utilise the time of the House. | only want you to request that
the House should function as the Leader of the Treasury Branches said just now.
...(Interruptions )...

SHRI PRAMOD TIWARI: Sir, | have a point of order. ...(/nz‘errupz‘/ons)...

MR. CHAIRMAN: Yes, Mr. Pramod Tiwari. ...(Interruptions)... | have permitted
Shri Pramod Tiwari. ...(Interruptions)...

£t gie fRar): W), # fI9dqde® Mg &R I8 § [ 9e & WuRT &1 & b o9
Wrejeotwﬁ%\;Sﬁ'\’f@ﬁTWpermiSSion %aﬁéaﬁwé,aﬁgﬁaﬁéﬁﬂﬁ
ST Bl ...(EH ). o] St 9 S el 8, I8 Réls § 81 <=1 @nfevl
..(FAUT)... I8 RpTs § 81 51 AT ...(HGLH). .

7} STIRTH THE: TR, AT BT AT (b o allow BN ...(TILTH)...

st |t JEEE G, L (FEEH). .. 39 W) a1 gl L (SaET). .
AR FERAT0, G JHE @R ST <7 U Jgcqul a1d del 2, Sl 989 &
HATe & oY 95 ST/l 2 3R FHTafcy & TIRAT & forg ot 9gd STl 81 A1
yle faar) St 9 98 %81 2 {6 519 e R ot 81, @1 59 fofg @t srgarer
BT AR ... (FGHH)... TAIG Sil, MU HET Al S1h &, IR gD Aq el B
H DI HAR DI T2 T2 B ... (FAHM).... T IR H ol <o @1 €, afe a) fofy
DI A &1 I &1 .. (FGEH)... ST ... (FEET). .. Sudhanshuji, what do you

have to say?

S1. guig) Bradt (STR g=w0): W), 41 % I8 AqRIY & b 317U il 91 dal 3R
3SRV JHIg ST <1 Sl 91 Bal, S SHAMGR] I WIHR (6T SIHT 918y, iR I8
T P WY MR H W &= =12 .. (FGE).... TR G Bl 91d I8 & [h
g7 forg Y 9 SRp o el & s

"V 3UG PO TGV,
S 3iENTe o X T gl
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GRI BT JUKY < I T, T W R reject BN & 91§ TS a1, 3MF 1R,
D IJNAIRI TR, P GAg T2 H 39 JHR &I I8 I Bl Ts ©, TS|
...(STTET)....

MR. CHAIRMAN: The House stands adjourned to meet at noon today.
The House then adjourned at forty -two minutes past eleven of the clock.
The House reassembled at twelve of the clock,

MR. CHAIRMAN in the Chair.

MR. CHAIRMAN: Leader of the House, what is the point? ...(Interruptions)...What is
the point? ...(Interruptions)... What is the issue? ...(Interruptions)... One minute.
...(Interruptions)... What is the issue ? ...(Interruptions)...

[T & =T (3T ST Th1eT N WX, $3Y I8 © b fo7 a1p bl War 3778 & fob Uob
ISHIO® Sel & a8 <2-faRIE) arpdl & 12 8, 99 IR 89R 941 9 Sgfold 2l
..(TAYT)... d $9 R I 918 &l ... (L), ..

it |quTafer: ST, e A8 <719 3rTard Sl ... (GE)... ST, 74T A8+ &9 3aTd
ST ... (FGEH). ..

S1. T HIEA T AT (STR TS): GHTURT ABIGY, HRATI SIId 9IS] & AT
|AiAS I8 AR © ...(FAGH)... T (B! T BT 7149 Tl foran 2 ... (Fagm™)...
ST MY §H It BT IR <31, I9 g9 IR I 59 91d Bl sl a1l © o by
UHR A BT & AN TG HU1 SI9 T &b FALT W, S0l IR B Aag o
ARSI TSiRAAT o Yoic a9 H) 399 o2 H s dT UGl A1 A18d &l ... (g ). .
S T H T el & AR W Y S F ThS-gbs AT A8d &l ...(FqHM)... I
T+ aredT 8 b 9 famy R 1R aie 3 AR 8l ...(c@a9 ). . 39 egiRal &l
SIPE BT SYl .. (JAYF)... SABI IAleAd Sl & |RA ol S|
...(FTY)... IB W< ¢ (& 3B & IR W I H IR drebed I I8 5
.. (FAL).... SR H IrgfaRiedt Afafafert o s o smar g1 ... (@ag)... 3
TUHRATE & FHAD 2 ... (FAU)... I H T8l bal |l eI eIl 8, STal dal Wl
g faRteft fafaferl gt €, F SR g9 9% A1 G 8l 2l ... (FaHH)...
SfeTy &9 A1ed & o 9e1 # s fawy iR == g1l ... (sgag™).... 39 vy o= R
=i 8l ...(FGEH)....
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it spHmafar: s yee foarl St .. (@aee)... s o faar St .. (@aee)...
SHRI PRAMOD TIWARI (Rajasthan): Sir, with your permission ...(SIdET). ..

sit |umfa: s g9saE faars! Sl LLL(@ags)... o g9wmE et S
...(FALT)....

£t Tea™ farSt (JISReI) : U Heled, | el 3R AR & IR H Sl
GR BYI B, I8 I Thdl & ol 980 WaRATD g ...(TALH). .. ITH 0] 4y
T 3R T8 I I TabelT 3R GRET & oIy @R Bl ... (FFEH). .. AT &9 AT
g fo 39 vy ) 981 w® =49t 81 ...(gag™)... 39 vy w® g8 w =R 2l
..(TFIH)... IT AW g B yohar AR GR&r A ST g3l &l ... (qau™). ..
9oy 89 =T o 39 fIwy o) 9 9 # foaR 811 ... (aem)...

MR. CHAIRMAN: Mr. Sanjay Jha. You raised your hand! ...(Interruptions)...

3l Wora $AR 31 ([I8R): srexviia F9Uiey Aeley, I 3R SR Jifsar §
g RO o8 2 {6 Bk & AR oflex &1 Sifel AR | 949 21 ... (FaEm). ..
T I8 41 T {6 39 W SR F f$de e A2yl ... (Fag™)... SdRe § Sl
g1, IAH I AR BT involvement &1 ...(TTEH)... 381+ 311 Rebls Hal & b {1
T AIGT ST B g™ & folg Uah fferas Sfer 3@ g 21 ... (agm™)... 3R U4
S T WY .. (TGEH)....

MR. CHAIRMAN: Leader of the Opposition. ...(Interruptions)... Leader of the
Opposition. ...(Interruptions)...

fuer & = (s Af&rpofA @@= W, 3991 [9e18y) ... (Fau™)... 97, § 381 91d
T g o Sl R S99 2199 H Uoie 81 8, 396 IR 3 59 O¥8 B 91d AT Told B
..(TFI)... T2 & SHST DI SHA BRAT ... (TAIH). ..

sit |Aumaf: BIF-|1 WFR?...([EEH)... Which Member? ...(Interruptions)...
Which Member are you referring to? ... (Interruptions)...

it AfeaPTolT WA IR, IE IRAY ..(FALTH).... 5T FH1 & 719 235 (ix) ¥ feran
g- "9 ST FUT BT 965 &l Xel 81 d9 Bls 9o HRIdIE] H Bhlac dal ST,
FIhR &1 BRI T 1T Tl ST 3R ST 15y JUT § 91907 f3U <7 ]2 &1, a1 91 -
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g Sab Spr-fewol a8 "L (FagH)... R, I8 R I N8l 87
...(TIIT)...

MR. CHAIRMAN: Dr. Sudhanshu Trivedi, what do you have to say?
...(Interruptions )...

STy FHadt ([TR u=wD): IR, § 4% I8 &1 918l ¢ (& 89R] k% ¥ 98 $
et e &1 A 21 foraT 1 B ... (=AETH).... IS FE- a1 ufager ¥ e g,
SqPT 31 BT 8 {6 I Wa: WIdR 61 8 {6 Sl 98 & uiRId 98w &,
ITH I D5 gl ...(FIIM).. 8IRI % I Y deg &1 919 71 foranr a1 8, 89
Rt 39 Tai &1 3IE &R 32 Bl ...(aeH)...

MR. CHAIRMAN: Prof. Manoj Kumar Jha. ...(Interruptions)...

Al FHIS $AR o1 ([98R): AR Ui #8153, 31791 Sid § Ha @l 37”37 8T
o, Al 1 dIodl & |1 ¥ de o & ..(aeM)... ¥ 99 981 8IFT @12y, IR|
...(TILH)...

it urafa: aror g S|

%11 371501 g (STR 9=w): J9Ufd A8lqy, SRIGRI H SR Y@ 3R G- Bl [Hel
BT & fb BT Uil ©F B8l T Bl Sl ARG & 1 el Td 2l ...(Fae)... STl
AR 97 BT IAIIRRT Bl AR fS¥ed B B HIRA BR 3B Bl ....(FAHH).... TS
9gd & 1R vy g1 ...(cagm™)... 519 9 9iet [l & ey fraes wRd &
3JIERAT Bl FIUC HAT ARl &, dl 39 R ggd THRAT ¥ Fdl B A1yl
.(TIYT)... ST TT HEAYV! (I BIg &I 1 Aball ol ...(TILTH)...

MR. CHAIRMAN: Shri Bikash Ranjan Bhattacharyya. ...(/nz‘errupz‘/ons)...

SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal): Sir, if the Treasury
Benches are raising this issue, it is their failure. What did the Government do?
...(/nterrupt/ons)... Why can’t the Prime Minister come to the House and make a
statement as to what they have done? ...(Interruptions)... This is an accusation
made to hide their failure. This disruption is to protect their failure.
...(Interruptions )...

MR. CHAIRMAN: Shri Dinesh Sharma. ... (Interruptions)...
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i1 famrer s/l (STR UQeD): R, I8 9 b ARKI D1 U9 & [ g8l faaeh wikndl o1
FXILT AR YR Bl AR B &b foTU o1 IR U gof A9y & T BT e S
SR Bl ..(FAEM)... H 3T0H A1 AT § [ 9 9 4 59 W I BRIg SI1
1y foh MRIR SIS AR BT e BT & fhe el A 81 ....(GE).... 59 9&+
AT 8, Td $F UHR DI GG R Bl 27 ...(FFH).... R X ARAGY H &l &
13l D1 Y& & oIy TR [T ST 8 3R R Wk ¥ ARRIRAT el BT B
o <TTaT &, 39 W =@l 819 A1) .. (aaem)..

MR. CHAIRMAN: Dr. K. Laxman. ... (Interruptions)...

DR. K. LAXMAN (Uttar Pradesh): Sir, the OCCRP and George Soros are trying to
destabilise the Indian economy and defame the most popular Prime Minister of the
world, Shri Narendra Modi. ...(Interruptions)... The Congress Party has become a
prey to these agencies. They are trying not just to disturb the Indian economy, but
also troubling the top industrialists of the country regularly to see that India does not
rise to become a super power in the world. Let there be a discussion on this topic.
This is in the interest of the nation. ... (Interruptions)...

MR. CHAIRMAN: Shri Rajeev Shukla. ...(Interruptions)...
7 IToTa PG (SARIR): IR, AISD 319 81 &l ..(ALT)...

ot qUTafa: 39 21 ...(auM ). ..

o7t Trottg IFT: R, H MU HE1 AEdT § (& (5 Tel H 7! diei B golrord af
STTRE 27 ...(AHH).... T T IR 91 B8 X8 2l ....(FAHH)... Sh HIgdh 3 I8
gl ...(FaeM ). .

MR. CHAIRMAN: | want to bring order to the House. ...(Interruptions)...

31l TTSTa S[PT: SHD ITATdT, $Th WIT! [GWIY 1 B & ...(FIYH)... I8 dl Tl 5!
..(TAYH)... ARYA-oell el (IR ST, $ADT1 (IR S &l 2l...(TaLTH). .
g ATSP 3 ¥&d B ...(IE)...

MR. CHAIRMAN: Shri Neeraj Shekhar. ...(Interruptions)...
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it TR IR (SR Q¥ IR, q1 Il I F9e1 B a1 1 6 S9AR | ol
YR fohd 91 UR 272 ...(TALTH)... B <2 DI YR&T b IR ¥ d1d A1 918d @, al
STh] AT AMART 87 ...(FAHF)... PO AN $H Q2 DI destabilize HIAT TS Bl
..(TIYT)... BIIF UTCT & $B ASaYVl G &, [T 919 FHTIR U= 4 37T BT 8,
AT S IR 1T DR H 39 AN bl &RAT AR 87 ....(ALTH).... I D GR&T DI a1 Igi
1 BIf, A1 Fef BRN? ...(au™)... § 9rEdar g {6 39 W qid ta IR g9l g
Tl ...(FALH)...

DR. JOHN BRITTAS (Kerala): Sir, let there be a discussion on George Soros and
Adani together on the floor of the House. ...(/m‘errupz‘/ons)...

SHRI SANDOSH KUMAR P (Kerala): Sir, it is a calculated move to save Adani and
divert the attention. ...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, what we want is discussion. Let there
be a discussion on relationship between the two. ...(Interruptions)...

MR. CHAIRMAN : Between whom ?

SHRI BHUBANESWAR KALITA: It is all over in media that a party is fully involved in
anti-India campaign. We want a discussion on that. ...(Interruptions)...

it AuTafay: st 7 el

2N F ATl (SR Y ¥0): GHTAKT HEIGd, I8 U TR 79l B ...(TLTH)... HEled,
STTST AR 3R AT it St T T ORI # 31 ¥eT 8, $hd IRIIN H 377 a7 B
..(FFI).... g T S, STd JARBT S &, T SISl AIRA BISH BRell 8 3R TSl
a1 HHT FoAdT Bl ..(AYF)... H8IeY, 89 39 W g4l d18d Bl ...(aYH)...
T el ST IR STfSl AR T 1 HY B ..(ETH).... g Tet T 7 Hefer g 2
..(TAYH)... 39 R TG1 B! AMSY, TT ST B GR&T BT AT & ...(FGLH).... I DI
YfARET &1 FaT B ....(FELTH)... 39 WX Id] 41 A1V ...(aYH)... 89 396! fSHS
P B

MR. CHAIRMAN: You had your say. ...(Interruptions)...

it Tie REmt (JTSTReI): R, M WRAT (6T 21 ...(FaE)... R, MU WRHT
fhar 21 ...(ag™)... ¥R, AU WRFS fHAT &, AT T TR 2 S B3l 2
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(FFIF)... UMY T |G B I 81 ...(FAUM)... AT o WRiAC fBar g, A0
FITE TR 2 T B3Nl 2l ...(FAHT).... T, TE SIS B ...(TIE). .

it quTafar: 1. e GEadRTE 9is S|

S1. 31T GEQaRE dis (FBRTX): IR, A AT Rl discussion el 81 o< ? T TSl
AR §ThT I 272 SISl ARG 3R B [l g1 giar 4 .. @@y ). .

it T : ST, 3ot Y aRTd a1S Sil, 3MIHT AP ..

S1. A GEedaRTE dis: GUTIRT 818, STTS] AR BIUF BT I |1 FI T 872
..(TAY)... $9Pb HUR discussion BT g ST &l ...(TALH)... GRT S1SAT AT
2l ...(AIH)...

it wurafa : A fefrasy e i

it ffrasra Rig (9eg ween): R, QR AHSTD &9 4 309 AR 6T ATl §
& 3T g IR 21 o ..(HaE™)...

MR. CHAIRMAN: Nothing will go on record. ...(Interruptions)... Hon. Members, |
find the functioning of the House, because of disorder, is not possible.
...(Interruptions)... The House stands adjourned to meet at 2.00 p.m. today.

The House then adjourned at fourteen minutes past twelve of the clock.

The House reassembled at two of the clock,
MR. CHAIRMAN in the Chair.

GOVERNMENT BILL
The Banking Laws (Amendment) Bill, 2024

MR. CHAIRMAN: Now, Legislative Business. Shri Pankaj Chaudhary
...(Interruptions )...

" Not recorded.
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for wimera # wra Wit (ft dmet =ied) : wEICy, H R BRar g

“fb WRe Rord da A8, 1934, dheRt fafree sfaf, 1949,
IRART e da ARIH, 1955, dhbRI BT (SUHAT BT Ao AR SR
M, 1970, SHHRT HUHT (IUHHI BT 35T 31R TR IMfAFTIH, 1980 BT 3R
HLNG H dTel [99TH WR el FHT gRT YTRT w9 # foar fovar smg

.(TTHT)..

The question was proposed.

MR. CHAIRMAN: | now call upon the Members whose names have been received for
participation in the discussion. ... (Interruptions)...

REGARDING NOTICES UNDER RULE 267- Contd.

SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, the House is not in order.
...(Interruptions )...

MR. CHAIRMAN: The Leader of the House. ...(Interruptions)...

[HT & =T (31 SFT Jeh1el 9N : HIURT HEIed, Sl "gel udl § 3R [ a¥le 9
TG TS 2, d TAN AT Bl 984 o Igfold DR &l ol ...(FAHH)... 3D A1 &
H1Y 3P B Igferd T8l R X! &, dieh ART I [T Fh R V&l 81 .. (FqE)...
33 B RIIIREY, 21 &1 e 9gd Agd U (983 € 3R 5 ¥ | @ay o1 W&l &
fh Forum of Democratic Leaders in Asia Pacific (FDL-AP) @1 Hdel 5719 ¥ I STl
AR & 1T A 1T B, I8 9gd o [ 2l . (FFE)..

MR. CHAIRMAN: | will call after the Leader of the House ... (Interruptions)...
it ST UhTel T8 FoRId! SI-UfTS< . (ae)...

MR. CHAIRMAN: Only what the Leader of the House says will go on record.
...(Interruptions ...

S ST 9hT91 Sl T HT BI-UfTe< AR 9! 8199 &l U el € 3R I8 Sff
Forum of Democratic Leaders in Asia Pacific (FDL-AP) &, I8 STH{-®HIHR < Pl
Udh 7T TS & ®U § WdT Bl ...(Fau ). I a1 &f 91d Y 8 fb 59 9vred,
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FDL-AP, BT BISSIH HIHR Bl AURE UACIE] & wU § oWl 8, I8] ITPBT BIs- T
Hure faeed ol e Bhresed 9 A1 Jedl 81 ..(FaHM)... $AlolY I8 98d &
s vy 2 iR I8 wRd &1 83 & gfrd &l gl ... (Fag™)... I8 AR
RrgRET Rived IR 997 W1 &xal Bl ...(aEM)... 59 a-0d | B <2 & Bl &
A1y RaaTare &< ¥E! 8, S99 R < Ffad 21 ...(3aem )... 39U 89R o I18d 8
fr sgwaat a8l

JUTIY ABISY, AR &9 H U 3R 91 31l & fh Hio & aRkssay Jd1 fager
H S 8 3R g8l ff I8t 91T dierd §, RId! Sl AR WItHe dyal g1 9816 d,
ST Bl T8, SIol AR & i W ¥ S ufedihI=d, ST BRE iR S
BISSIT UTHIC B &, ITP] HIUT BT IRSTH IdT I8 IR ISTdT © 3R I Bl
SCelgST B | IUAT AN <l Bl ...(Fae)... H8Ied, 341 91d &l &9 |
G U BH AN AT8d & [ 59 WX 41 B11 I8 I DI 3faARd GRaT 3iR arast JRef
& AGH H §1 FHIYIT ST, | 3TYeh] ST =T8T § b under the dynamic leadership of

Prime Minister, Shri Narendra Modi, India has taken a long leap. Now, India, which

was the eleventh-largest economic power in the world, has become the fifth-largest

economic power in the world. T2 gTardt aMferes 21fth 99 71T 8 @fR ofF v ey
2Ifh g9 & oIy & oY 31 9¢ bl &1 Helad, SHG AIY-JiY, &9 o9 f[qafid
IR & Hehed Bl IG1 VT &, ST S0l RN R D! BISSeH Dl &l g8 & AR
J TP ATETH ¥, Igd | ISl & HIEIH W HRA H instability ST A8 &, STRRARET
ST =TEd € 3R $1I 9 IRRAT &1 T 99 I8! 8, ISP I & W& 8, gafory
39 W g9l gl 9Nyl . (Fag)... "8led, $9 R YA Idi sl dneyl
..(TgYT)...

MR. CHAIRMAN: Now, the Leader of the Opposition. ..(Interruptions).. Please.
..(Interruptions )...

faraer & = (s AferwTSA @RA): GRS, 3% SRl ...(agm)...

MR. CHAIRMAN: | request the Leader of the House and the Leader of the Opposition
to kindly spare time to see me in my Chamber so that this logjam in this House is
brought to an end. ...(/m‘errupz‘/ons)... | appeal to both of them to see me in my
Chamber. ...(Interruptions)...

it q‘[%ﬁb‘@? A ﬂ?{ e H g™ éﬁﬁm ..(F9Y¥)... Sir, you are doing

..(Interruptions )...
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MR. CHAIRMAN: Now, the Leader of the Opposition. ..(Interruptions).. Please
speak. ..(Interruptions).. Please pay heed to my appeal to see me in my Chamber
also. ..(Interruptions)...

8 Aferpro @A QUUiT S, ot} 3% [T 899 Sl did &, 98 ORMNR
...(TIHT). .

MR. CHAIRMAN: The House stands adjourned to meet at 3.00 p.m. today.

The House then adjourned at nine minutes past two of the clock.
The House reassembled at three of the clock,
MR. CHAIRMAN in the Chair.

SOME HON. MEMBERS: Sir, ...(Interruptions)...

MR. CHAIRMAN: Hon. Members, | need to inform ... (Interruptions)... One minute.
...(Interruptions )... Sanjayji, take your seat. ...(Interruptions)... Hon. Members, |
had, in my Chamber, a meeting with the Leader of the House and the Leader of the
Opposition. The purpose of that meeting was to ensure that the House runs
smoothly. ..(Interruptions).. Both sides, including some other floor leaders who are
present here, like Shri Tiruchi Siva, Shri Pramod Tiwari and Shri Jairam Ramesh, had
a frank discussion and they signaled two things; one, that integrity and sovereignty of
the nation is sacred for us. We cannot allow any forces within the country or outside
to sacrilege our unity, our integrity and our sovereignty. ...(Interruptions)... The leaders
had a frank discussion. They have agreed to meet in my Chamber tomorrow at 10.30
a.m.

OBSERVATION BY THE CHAIR

MR. CHAIRMAN: | would appeal to all the Members of the House to carefully
consider the oath of the Constitution they have taken. Their oath is very specific.
...(/m‘errupz‘/ons)... They have to ensure integrity of the nation on a priority basis. Any
challenge to the unity of the nation, to the integrity of the nation, from within or
outside, requires all of us to offer united challenge. This is not a challenge to one
section or the other. ...(Interruptions)... This is a challenge to our very existence. We,
as a nation, are committed to fight these sinister forces, these forces which are
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inimical to India. This inimical force mechanism, a deep state that is evolving, is
required to be neutralized by all of us. ..(Interruptions)...

| would appeal to the hon. Members to share the sentiments of the people at
large. ...(/nterrupt/ons)... People at large are extremely concerned. ...(/nterrupt/ons)...
All divisive forces, all forces that are pernicious to the concept of Bharat, all forces
that have sinister design to run down our democracy, to bring down our progress, to
impede our economic upsurge, have to be defeated by us. ...(/nz‘errupz‘/ons)... That is
the sentiment which 1.4 billion people share. That sentiment has to emanate from this
House also. ...(Interruptions)... This House, at this critical moment, when the country
is facing such serious challenges, must send a united voice to motivate the people at
large, inspire the people, so that these forces are defeated. ...(/nterrupt/ons)... We, in
this country, that is rising at a very fast pace, cannot afford to either countenance or
overlook such kind of evil designs. ...(Interruptions)... And our conduct should be such
that people get more interest in our Parliament. ...(/nterrupt/ons)... If dialogue in
Parliament does not share the sentiments of the people at large, the Parliament will
get into irrelevance. ...(Interruptions)... It is fundamental for Parliament to debate such
serious challenges that the nation is facing from forces that are determined to run
down our country by employing various mechanisms. ..(Interruptions).. The
functioning of deep state has been noticed. ..(Interruptions)... It affects us more
perniciously than COVID. ..(Interruptions).. This is an occasion where the entire
nation needs to speak in one voice. ..(Interruptions).. The nation must give a
direction to the people at large, so that all enemies of Bharat, within or outside, are
taught a lesson never to venture in a misadventure to challenge our integrity, our
sovereignty, and impede our progress. ..(Interruptions).. | am sure the Members
from both sides will soul-search themselves, live up to their oath, and set an example
to the nation that we are first Indians and the nation is first for us. ..(Interruptions)...
Our commitment to nationalism has to be 100 per cent. ..(Interruptions)... We shall
not allow our nationalism to go down. ..(Interruptions).. We will not bear any
challenge to our unity, integrity, and sovereignty. ...(/nz‘errupz‘/ons)... | am sure the
meeting that | had with the Leader of the House, the Leader of the Opposition and
senior floor leaders will be continued tomorrow at 10.30 a.m. in my Chamber.
..(Interruptions)... The House stands adjourned to meet at 11 a.m. on Tuesday, the
10" December 2024.

The House then adjourned at eight minutes past three of the clock till eleven of the
clock on Tuesday, the 10" December, 2024.
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